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% The appl: 0 star'bed his sér‘%!ﬁ;‘ Career
I w.e.f. 8,7, 1943% the post of Lower Division Clerk in
L Central Excise Dep*a-_a:‘tment was retired from servic'a on
30.6.1978from the post of Administrative Officer, Central
- Excise, Mirzapur. Although, the petitioner had retired
on 30.6.1??8 but till today, he has not been paid his

pension, gratuity or other pensionary benefits, and after

in thé* year 1981, The writ petifion'_t}.oul&' -n'{:\ig .b'”e" disposed
off and within this period, the- Administrative Tribunal
ﬁ‘r s come into force and conssquently, it wes txansferra,d to 1
* jcﬂa T.ribuna,],. 2 SR R 7, T '*Ii . L

- criminal
s case is that no/case or any

al proce” g is | pendlng against him. It ahpears t

in view of some proceedings against another person,

is ;pensmn or penmﬂnary benefits are not given to him,
NE gt egpondents have opposed the applicatmn of the

by filing the reply and it has been stated

( ﬂﬂpondants that the applicant was involved in a

f embezzlement of Government money with one hﬁ,
-- JM .1. Tiwar:. » the then cashier which is under *'




her named in F.I.R. nor

1t er the criminal coupt
and no dePartma“til-procaeding ﬁiﬁkw'.
is pending against him, The alleq:

leged investigation has
also been denied, agsec |

réspondents havadnqt

Subsequently, some Qﬂﬁﬁﬂf :

s TR
dgainst hin ymerely on the basis of

against a Person, a departmenta]

Proceeding has been
initiateq

his legal rights like pension or p

‘Pensionary benefits, which

: -aa;#ak <
can-not be taken away&? aCCordance with law, In the instant
‘Case, the applicant.is*ﬂﬁing deprived of

- Pénsionary benefits without any authorj

his pension or Il
-Of_iﬁﬁ. Ccnsequently,

€ arrears of Pension

Pay him full pension Fe€gularly from the month of January, 1902,
- Now the respbndents;ghall Qléo pay the

‘u_- ;f-'l. L
~ over the entire amount

- 0ow intluding over the .

interest of 10%
which has been withhelg uptill

~ interest shall also'#e Paid within this periog " ”
j?zﬁliﬁation is disposed of wit )

of with the above observatiqnsn

Parties to pear

| their own costs, ' ngﬁpf’##_rx 5_&
R NMember (A

| Vic E—Ch&iﬁﬁﬂﬂﬂ, .
Bated; 6,12,1901 - -
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